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 surveying  and  developmg  that  port.
 work  s  going  to  be  taken  in  hand.

 That

 I  think,  I  have  covered  most  of  the
 important  pomts  raised  by  the  hon  Members
 The  last  point  that  I  want  to  mention  here
 is  the  pomt  that  Mr  Surendra  Mohanty
 made  when  he  compared  the  assistance  of  the
 Union  Government  to  Union  Terrttoues
 with  that  to  the  State  of  Orissa  A  senior
 person  in  publi  Jife  like  Mr  Surendra
 Mohanty-—I]_  think,  we  both  entered  the
 House  m  957—  should  know  that  the  Central
 Government  has  direct  responsibility  for  not
 only  administration  of  Union  Territories  but
 also  for  their  finances  All  the  Union  Tcr-
 ritoties  depend  on  the  Cential  Government
 for  their  finances  Hf  certain  territories  are
 kept  as  Umon  lerritories,  it  25)  mainly
 because  of  the  financial  reasons  If  financially
 they  are  not  viable,  they  arc  not  kept  as
 States  There  are  several  teasons  That  ५
 also  one  of  the  reasons  Therefore,  it  is
 absolutely  unrealistic  to  compare  the  Union
 Government's  aid  to  Union  Territories  with
 that  given  to  States  which  are  supposed  to
 look  after  their  own  finances  and  resources
 Every  State  Government  is  supposed  to
 mobilise  their  own  resources,  raise  their  own
 resources  and  see  to  it  that  their  resources
 grow  in  such  a  manner  that  the  State  develops
 m  a  proper  and  regulated  manner  They
 cannot  depend  or  thev  cannot  complain  that
 the  Central  Government  has  not  been  indul-
 gent  to  them

 As  I  stated  carher,  the  Central  Govein-
 ment  has  been  particularly  indulgent  to  the
 State  of  Orissa,  not  because  Orissa  bas  any
 spectal  features  but  because  Orissa  requires
 that  kind  of  indulgence  and  that  kind  of
 assistance  Therefore,  that  kind  of  assistance
 has  been  given  But  it  is  absolutely  unrealistic
 and  wrong  to  compare  the  Central  assistance
 to  Union  Territories  with  that  given  to
 various  States  of  the  country

 Having  said  this  and  having  drawn  the
 attention  of  the  hon  Members  to  the  fact
 that  this  is  only  a  Vote  on  Account  Budget
 and  not  a  regular  Budget,  would  request  the
 hon.  Members  to  give  their  sanction  to  the
 Vote  on  Account

 CHAITRA  8,  893  (SAKA)  Orissa  Appropriation
 (Vote  on  Acct.)  Bill

 MR,  DEPUTY-SPEAKER  :  The  ques-
 tion  is  :

 70

 “That  the  respective  sums  not  exceeding
 the  amounts  shown  in  the  third  column
 of  the  Order  Paper  be  granted  to  the
 President  out  of  the  Consolidated  Fund
 of  the  State  of  Orissa,  on  account,  for
 or  towards  defiaying  the  charges  during
 the  year  ending  on  the  38  day  of
 March,  1972,  in  respect  of  the  heads  of
 demands  entered  in  the  second  column
 thereof  against  Demands  Nos  I  to  II,
 IIA,  2  to  I7,  7A,  8  to  39,  4]  to  58
 and  60  to  62”

 The  motion  was  adopted

 MR  DEPUTY  SPEAKER.  Again,  the
 question  5

 “That  the  respective  Supplementary  sums
 not  exceeding  the  amounts  shown  in  the
 third  column  of  the  Order  Pap-r  be
 gianted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of  Orissa
 to  defray  the  charges  which  will  come
 in  eourse  of  payment  during  the  year
 ending  the  3ist  day  of  March,  !97l  m
 respect  of  the  following  demands  entered
 in  the  second  column  thereof—

 Demands  Nos  I,  3  4,  5,  7,  10,  I,
 IIA,  13,  I4,  16,  I7,  I7A,  19,
 2l  to  32,  34,  35,  37,  40  to  44,
 46  to  49  53  to  55,  58  to  60
 and  62”

 The  motion  was  adopted

 46.03  hrs.

 ORISSA  APPROPRIATION  (VOTE
 ON  ACCOUNT)  BILL*,  497

 THE  MINISTER  OF  STATE  IN  THE
 MINISFRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  _  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  provide  for  the
 withdrawal!  ot  certain  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of  Orrisa
 for  the  services  of  a  part  of  the  financtal
 year  (1971-72.

 ed
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 i2  Orissa  Appropriation
 (Vate  on  Acct.)  Bill

 MR.  DEPUTY  SPEAKER  The
 question  is  :

 “That  leave  be  granted  to  introduce  a
 Bill  to  provide  for  the  withdrawal  of
 certain  sums  from  and  out  of  the  Con-
 solidated  Fund  of  the  State  of  Orissa  for
 the  services  of  a  part  of  the  financial
 year,  1971-72."

 The  motion  was  adopted

 SHRI  VIDYA  CHARAN  SHUKLA.  I
 introduce*  the  Bill.

 I  beg  to  movet  :

 “That  the  Bill  to  provide  to  the  waith-
 drawal  of  certain  sums  from  and  out  of
 the  Consolidated  Fund  of  the  State  of
 Orissa  for  the  sctvices  of  a  part  of  the
 financial  year,  1971-72,  be  taken  into
 consideration.”

 MR,  DEPUTY  SPLAKLR  The  ques-
 tion  is  :

 “That  the  Bill  to  provide  for  the  with-
 drawal  of  certain  sums  from  and  out  of
 the  Consolidated  Fund  of  the  State  of
 Orissa  for  the  services  of  a  part  of  the
 financial  year,  1971-72,  be  taken  into
 Consideration  *

 The  motion  was  adopted

 MR.  DEPUTY  SPEAKER  :  The  ques-
 tion  is  :

 “That  clauses  2,3,  clauses  1,  The  Schedule,
 the  Enacting  Formula  and  the  Title  stand
 part  of  the  Bill”

 The  motion  was  adopted

 Clauses  2,  3,  the  Schedule,  clause  ,  the
 Enacting  Formula  and  tne  Tule

 were  added  to  the  Bill

 SHRI  VIDYA  CHARAN  SHUKLA.  I

 beg  to  move  :

 “That  the  Bill  be  pas.ed.”

 MARCH  29,  £97t  Orissa  Appropriation  Bill  72

 MR.  DEPUTY  SPEAKER  :  The  ques~
 tion  is  :

 “That  the  Bill  be  passed,”

 The  motion  was  adopted.

 6  05  hrs.
 ORISSA  APPROPRIATION  BILL,**  97]

 THF  MINISTFR  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  VIDYA
 CHARAN  SHUKLA)  I  beg  to  move  fot
 leave  to  introduce  a  Bill  to  authorise  payment
 and  apptopriation  of  certain  further  sums
 trom  and  out  of  the  Consolidated  Fund  of
 the  State  of  Oiissa  for  the  services  of  the
 financial  year  1970-71,

 MR.  DEPUTY  SPFAKER  :  The  ques-
 tion  5°

 “That  leave  be  grantcd  to  introduce  a
 Rill  to  authorise  payment  and  approprta-
 ation  of  certain  further  sums  from  and
 out  of  the  Consolidated  Fund  of  the
 State  of  Orissa  for  the  services  of  the
 financial  year  970  74.”

 The  motion  was  adopted

 SHRI  VIDYA  CHARAN  SHUKLA:  I
 introduccft  the  Bull.

 J  beg  to  move}  :

 “That  the  Bill  to  authortse  payment  and
 appropriation  of  certain  further  sums
 trom  and  out  of  the  Consolidated  Fund
 of  the  State  of  Orissa  for  the  services  of
 the  financial  year  !970-7i,  be  taken  into
 Consideration  "

 MR.  DEPUTY  SPEAKER  :  The  ques-
 tion  is.

 “That  the  Bill  to  authorise  payment  and
 appropriation  of  certain  further  sums
 from  and  out  of  the  Consolidated  Fand
 of  the  State  of  Orissa  for  the  services  of
 the  financial  year  1970-71,  be  taken  into
 Consideration.”

 The  motion  was  adopted

 +Moved  with  the  recommendation  of  the  President.
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